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{f IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
‘ |
HYDERABAD BIMCH ¢ AT  HYDERABAD |
‘ |
|
CA_33/95, ' Ot. of Order:16-1=-95,
5 B
! |
P.Nara Goud ﬂ

«« Applicant r
Ll US. i |

|
1. The Sub-Divisional Officer, .
Telecommunications, Armoar,
Nizamabad Jistrict.

L

2. The Teigcom JDiptrict Engineer, |
Nizamabad.

3. The Chief Ceneral Manager,

Telecommunrication, Doorsanchar |
Bhavan, Hyderahad.

Cee Respondentﬁ ‘

|

—_ -
|

Counsel for the Applicant : Shri K.Uenkat%suara Rao

|
Counsel for the Respondents : Shri N.R.Devraj, Sr.CGSC

- | |
CCRAM: :

|
THE HOM'BLE SHYRI AW .HARIDASAN : MEMBER (1)

| |
THE HOW'BLE SHRI A.B.GGRTHI MEMBER  (R)
: |

—-— |
|
I.

LY 2.1 |




GA 33/95, ' Dt. of Order:16

""'1 "'95-

(Order passed by Hon'ble Shri A.B.Gorthi, Member (A) ).

it * ¥*

The applicant states that he was initially engaged as a

under

Casual Labourer / . the cuntrol of the Respondents on 1-1=-85

and eversince he worked continuously till 31-5-89 ﬁith usual
intermitent breaks. His prayer in this applicatioé is for a
direction to the Respondents to re-sngage him as aICasual Mazdoor
keeping in view the above service rendered by him uifh the

Respondents.

Ze Heard learned counsel for both the pa{ties. in
support of his contentipn of having worked undar tﬁe Responda' S,
the applicant annexed (Hnnexure-l) a statement shoying the days

of wrk rendered by the applicant., 5ri NR Devraj, counsel for

the Respondents state:z that the Respondents would u@rify the chts
statzd in the Criginal Application and being found to be genuine,

1
the applicant will be copnsidered for re-engagement.,

J.. In view of the above, the Criginal Application is

disposed of at the admission stage with the consent of counsel

for both the parties with the following directions to the Resan-
dents :=-

(i)the respondents shall verify the days
of uorking of the applicant under them;

(ii)the name of the applicant will be entered
in the C.L.: register of the Respondents
at an appropriate place keeping in view

the number of days of servics rendered
|

by him;

[ |

E...a.

A



! (iii)the applicant will be re~engaged as “

soon as there is work and in prefersfce
to the outsiders and these who rendeFed
legser number of days of service. For
this purpose no casual labour preseqtly |
engaged need be retrenchead;

(iv) the case of the applicant for grant Ibf
7 Temporary Status and subsequent regula-

risation shall be considered in accdr-

dance with the extant scheme/instruc-

|
4, The Original Application is ordered accoﬁﬁingly withbut
!

any order as to costs.

(A.U.EE;IDASAN) ]i(/”//)f

‘ Member (3J) ' ]
‘ ﬁ,H 1—13 JV

Dt. 16th January, 1995, Daputy Rog;strar(mudl )
Dijctated in Dnen Court, h
avl/ - | '

: |
Copy to:=- I
The Sub Divisional OfPicer, Telscommunications, Armn@r,

Nizamabad District. [
2. The Taelecom District Enginesr, leamabadJ
3. The Chief Genaral Manager, Telacommunlcatlons, Duorsbnchar

Bhavan, Hyderabad. m
4, One copy to S5ri, K.Venkatesuara Rao, adv¢cata, CAT, fyd.

5. One copy to S5¢ri. N.R.,Devaraj, Sr. CGSC, CﬁT, Hyd.
6. One copy to Library, EAT, Hyd, _ |
7. 0Ona spare copy. |

(A.B.GORTHI)

Rsm/= ” |




-;-&«””Nn arder 4s to costs.
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